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Original Appl ication No. 376 oP 2nn.i

Oabalpur. this the 09^ day of July 2003.

Hon.'bi: Z: a':k: s'ulTt:
Oauahar Patel S/o Shri Babulal

Clerk,^hief Creu Controller, Uest
Central Railway, Oabalpur R/o 2420
State Bank Colony, Ukhri Road,
Jabalpur.

(By Aduooats - Shri R. Shrivaatava)

VERSUS

1• Union of India,
through its Chairman,

S'.i'SaJhi?"''
2* Divisional General PJanager,

Central Railway, Jabalpur

3' Divisional General Manager
aadaipu"'!^'

Sra^DMECo^NKJ ^^erk,
'• Ranveer Singh, Head Clerk

Sr. DM£(D) NKJ

ORM^M) ̂ balpu"''*

■  5a"a';jur"'"

Sr^°D«"(D) RK3?''''
Santosh Kumar Mishra,
Head Clerk, CCCOR, Jabalpur.

Ramdeen Ramgareeb,

?hrn 3SF(oIu) NKJ.
Jffica? ̂ nrp°f °"""nal ParsonalCabalp':; Central Railuay

( Advocate , itt. j NESPONDENTS



/
g  D E n (HRdi 'I

9l_A|HndJ<uma^hatt, adminl^hratlv/i, -

Tha grievance in this 0« is that thara was a
test for the post of Office Superintendent Grade II

The applicant and some ST/SC candidates aiso appeared
alonguith the aogiicant in the said test. The SC/ST
candidates appeared against the General Uacancies and in
that case, they should not have been giuen benefits of
relaxed standard as it is only applicable to the SC/ST
candidates appearing against the reserved vacancies.

2- s Short reply has been filed by the learned
counsel for the respondents who confirms that 3C/3T
candidates uho after the written test were called for
viva-voce were given the benefits of relaxed standard as
thay were to be considered against reserved vacancies
and not against the General Uacancies. Counsel for the
applicant also drew our attention to the applicant'a
"presentation dated 26.5.2003 (Annexure A-4) where he has
atated that in the written teat held on 28.4.2003. he cid
hia papers well and he expected to be called fcr the
Viva-Vbce. ihe learned counsel fur the respondents states
that the applicant was given seven grace marAa but even
then he could not qualify in the written test.

under the oiroumstanc.s, there is no merit in the
grievanoe of the appiioant and OA stands dismissed.

4. Interim relief granted earlier stands vacated.

(Anand Kumar Bhatt)
Administrative riember . . Werma)

l/ice Chairman (j)
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